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Mr. -.F. Shalacia 	 Petitioner 

Mr, P. K. Haria 	 Advocate for the Petitioner (s) 

Veus 

Union of India and Otherb 	 Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. V. ±adhakrihn&n 
	 Mern1r (A) 

The Hon'ble Mr. 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



2 

halcj 
Block £'O, 2, Bh,,kti t'anaan Park 
OC1ty, 	 Oclhav 
hmeoaba. 

Advocate 	: Mr. P.. Hanoa 

ye rs us 

1. Unjc of lndja 
11iriistry of Railways 
notice to be Served through 
The General £4snager, 
Western Railway, Churchqate, 
Bombay. 

The Divisional Rly•  ?kinciger, 
I-,ar(jda Division, Pratapnagar, 

Barocia 

ar, Divisional Comm. f-nager, 
Western Railway Barcáa Djvjjc 
Barc'oa, 

Ljvj ioual Jornr, 	iger 
Bd roci c ±1 	lOfl AAv. 0± ±1 Ce, 
Ahnabdd, 	 Res poncents. 

Advocate 

o 	ii L J U Lii i 	T 

	

In 	 Date; 8/6/95. 
O.A. 5(93 

Per Hon'bje 	hri V. tchakrishniii 	ierer k) 

Hanca beeks LJen1ission to withcraw th 	.. 

PeTrI1ISSi.On granted, R..-. stands disposed of accordingly. 

(V. Radhakrishnan) 
Member (A) 


